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RECORD OF PROCEEDI NGS
BEFOCRE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (O No(s) . 6150/ 2016

M S MALAYAG RI SANDAL WOOD O L DI STI LLERY THROUGH | TS
PARTNERPet i ti oner (s)

VERSUS

STATE OF U. P. AND ORS. Respondent ( s)

(with appln. (s) for exenption fromfiling OT. and interimrelief
and office report)

Date : 08/07/2016 This petition was called on for hearing today.
For Petitioner(s) Pankaj Bhati a, Adv.
Bharti Tyagi, Adv.
For Respondent (s) Kamal Ki shore, Adv.

B. Krishna Prasad, Adv.

Sant osh Kunar, Adv.
Musht ag Ahnad, Adv.

SS 55 5%

UPON hearing the counsel the Court made the follow ng
ORDER

Respondent No.5 has already filed the counter affidavit.

Four weeks tine is given to the respondent No. 2 to file the
counter affidavit.
Fresh steps for the service of notice by usual node to the
respondent Nos. 1, 3, 4 and 6 to 8 shall be taken by the |earned
Signature Not Verified
counsel for the petitioner within a period of four weeks.
Digitally signed by

POOJA SHARNMA
Dat e: 2016.07.08
16:15: 46 | ST
Reason: Li st again on 16.8.2016
(M V RAMESH)
Regi strar



